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Hon b1e Mr L.H. A Rego. "”..‘,‘

10 0‘

11.
12.

13.

14-_

S.

Smt.B.N. Sree,

APPLICATIONS NUMBERS 391 TO 414 OFV1938

E.V.Gopinatha Rao,
Aged 49 years, :
Son of late E.Venkoba Rao.

N.S.Krishna Murthy,
Aged 55 years, I
S/o C.N. Srinivasaiah,

B V.Narayana,
Aged 47 years, .

S/o late B.L.Venkatadasappa,

Abdurrouf Shaikh,
Aged 48 years, .
S/o Muhammad Budan Shaikh,

G.R.Panduranga,
Aged 46 years,
S/o late G.Ramaiah,

K.S. Valdyeswar.
Aged 43 years,
S/o K.V.Subba Rao,

‘K.S.Chitprakash, ' o -

ged 41 years.,
/o late K.Shamanna.

.C.Ramkumar,
ged 46 years,
/o A.K.Chandra Sekaran.

«M.Premananda Rao,
ged 51 years,
S/o C.Mannaji Rao,

N’R Madan Kumar,
Aged about 45 years,
S/o late N.Rama Setty.

S‘Krlshna Murthy,
Aged 53 years,
S/o late R. Sampangappa.

LiViswanath,

Aged 45 years, 'j‘/'

S/o Lakshminarasimha Sastry.

Chandrasekharazah,-
Aged 45 years,
Sﬂo late A.Siddappa.

Aéed 54 years,
W/o R. Vlswanathan.

.Hoh>b1e Mr.Justzce K.S.Puttas amy.,:/,{"
: ' - 4nd: - R S
.+ Member(4). -

’

.. Applicants:
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' 15. P.S.Sripathy.

Aged 57 years,
S/o late P.Srinivasa Rao.

16, M.R.Seetharams
Aged 50 years,
S/o M.Rangaswamy.

" 17. M.V.Susheela,

Aged 42 years,
W/o G.N.Krishnaswamy.

18; Smt. M.S.Sumithra,

Aged 47 years,
W/o A.S.Nagasharma. N

19. Dasa Setty:
Aged 47 years,
S/o late Venkapa Setty.

20. Kumari N.Kasturi,

Aged 51 years,
D/o late S.Narasoji Rao.
]

21 Smt .Bhanumathi Ramasubbu,

Aged 40 years,
Wife of T.K.Ramasubbu,

22. Smt. M.Muddamma,
Aged 43 years,
W/o Seetharamaiah.
23.-Kumari‘Y.Vasanfha.

Aged 43 years,
~ Daugher of Sri Y.S.Narasimhaiah

24. Smt.C.K.Shantha,
Aged 49 years,
Wife of M.N.Rama Rao.
Applicants 1 to 24 are working as

Senior
Accountant General (A & E) Karnataka,

Bangalore-1)

(By Sri S.K.Srini&asan.Advocate)

Ve

1. The Accountant General,
(Accounts and Entitlements)

Karnataka, Bangalore-1l.

2. The Comptroller and Auditor
General of India, .
No.10, Bhadur Shah Zafar Marg,

NEW DELHI-2.

3. The Government of India,
by the Secretary,
Ministry of Finance,
(Department of Expenditure)
NEW DELHI-110 001. '

Accountants in the office of th

*®

., Applicants.

e

. Respondents.

(By Sri M.Vasudeva Rao,Standing Counsel)
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. present

have heéfd'Sri'S.K.Srinivaéan;;leérﬁé&fbounsél

for  ;hel applicants and Sri M.Vasudeva Rao.-'leafqed

nal Central Government Standing Counsel appear-

the respondents.

s

The facts and circumstances and the question

that arise for determination in these cases are similar

to those in NANJUNDASWAMY AND OTHERS v. ACCOUNTANT

GENERAL

AND OTHERS [A.No.1327 to 1332 of 1986 decided.
| . : - de .

on 7/8-7-1987 'since reported in 1987(3) SLJ (CAT)

531].

The distinction and difference if any sought

to be made by the respondents has also been rejected

by wus

in THE ACCOUNTANT GENERAL - AND OTHERS Ve

SHT.VASANTHA- AND OTHERS (R.A.No.29 to 45 of 1988 dated

25th March,1988)

3.

swamy's

with ef

For the self same reasons stated in Nanjunda-

and Smt. Vasantha's cases, the claim of the

fect from 1-1-1986 instead of,1—4~1987 as sanc-

tioned by Government merits consideration and, there-

fore, wL uphold the same on the principle de similibus‘

idem est

4s

- judicium in like cases the order -is.the same.

In the light of the “foregoing, we make the

following ordérs;

We 'declare that the applicants are
entitled to the benefits of revision
of pay scales as sanctioned by Govern-
‘ment .of India in their order -dated

12-6-1987 with-effect from 1-1-1986. :

.
\
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applicants for revision of their pay scales ,
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Py (2) We direct the respondents to fix the
E pay of the applicants in the said revi-
sed pay scale in accordance with the

instructions contained in the aforesaid

' order dated 12-6-1987 of the Government

of India, with effect from I- 1-1986

and extend to them all consequential

- benefits from that date expeditiously
: and 1in any c¢ase not later than three

'months from the date of receipt of
this order.

5. Applications are allowed in the above terms. But,

in the circumstances of the ceases, we direct the par-

ties to bear their own costs.,"*

VICE-CHAIRMA 1265 MEMBER(4) ]
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REGISTERED

} S CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
Wk HERRN

: Commercial Complex(BDA)
o ' ' Indiranagar
: Bangalore - 560 038

Dated T APR\988

APPLICATION NO 391 to 414 ~/88(F)
W.P, NO. . ' [/
Applicant Respondent
Shri E.V. Gopinatha Rao & 23 Ors V/e  The AG (A&E), Karnataka, Bangalore & 2 Ors
To '
1. Shri E.¥Y. Gopinathea Rao 21. Smt Bhanumathi Ramasubbu
2. Shri N.S. Krishna Purthy 22, Samt M. Muddamma
3. Shri B.V, Narayans 23, Kum Y. Vasanthe
L . .
i 4. Shri Abdurrouf Shaikh 24, Smt C.K, Shantha _ : .

5. Shri G.R, Penduranga (s1 Nos. 1 to 24 -

7.

Shri K.S. Vaidyeswar

Shri K.S. Chitpr‘akash

Senior Accountants '_

Office of the Accountant General (R&E)
Karnataka : ' ‘
Bangalore - 560 001 )

8., Shri A.C. Ramkumar
| 8
| 9. Shri C.AR, "“"‘aﬂL“da Rao 25, Shri S.K. Srinivesan
10, Shri N.R. Medan Kumar Rdvocate
L 35 (Above Hotel Swegath)
1. Shri S. Krishne Purthy Ist Main, Gendhinagar
12, shri L. Vishwana'th Bangalore - 560 009
13. Shrj. s, Chandrasekharaiah. 26. The Accountant General
14. Smt B.N., Sree (Accounts & Entitlements)
_ Karnataka
15. Shri P,S. Sripat‘hy Bangalore - 560 um y
16, Shri M.R. Ssetharam
‘ 27. The Comptroller & Auditor General of India
17. Smt M.V, Susheela No. 10, Bhadur Shah Zafar Marg
18, Smt M.S. Sumithra New Delhi - 110 002
19. Shri Dasa Setty 28. The Secretery
20, Kum N. Kasturi Mministry of Finance
_ (Dspartment of Expenditure) '
Subject ¢ |SENDING COPIES OF ORDER PASSED BY THE BENCH Nevw 031"1 - 110 om

29,

please find enclosed herswith the copy of QRDER/’WW :

passed by this Tribunal in the ab

shri M. Vasudava Rao

30-3-88

ove said applicatipn’ on .

\)("'L,

,e
Central Govt. Stng Counssl \,, A)
High Court Building @«

b\ "\.)! JA
Bangalore - 560 001 0oL ,,ﬁ/\‘j}*‘{b pUTY REGISYRAR
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PRESENT:

¢ .
RETEY I

APPL

DATED THIS THE 30TH DAY

_ And:
Hon'ble Mr.L.H.A.Rego,

" TENTRAL ADMINISTRATIVB TRIBUNAL:BANGALORE

OF MARCH,1988.

——

Hon'ble Mr.Justice K.S.Put;éswamy. _ Vice-Chquman

.o Member(A).

1.

~N
.

14.

E.V. Gopinatha Rao,
Aged 49 years,
Son of late E.Venkoba Rao.

_ N S.Krishna Murthy,

Aged 55 years,
S/o C.N. Srinivasaiah,

B V.Narayana,
Aged 47 years,
S/o late B.L.Venkatadashppa,

Abdurrouf Shaikh,
Aged 48 years,

S/o Muhammad Budan Shaikh,

k R.Panduranga,

hged 46 years,

S/o late G.Ramaiah,

1
K.S.Vaidyeswar,

kged 43 years,
S/o K.V.Subba Rao,

K.S.Chztprakash.
kged 41 years,
S/o late K.Shamanna.

A.C.Ramkumar,
Aged 46 years,
S/o A.K.Chandra Sekeran.

C.M.Premananda R&o,
Aged 51 years,
S/o C.Mannaji Rao,

N.R.Madan Kumar,
Aged about 45 years,
S/o late N.Rama Setty.

S.Krishna Murthy,
Aged 53 years,
S/o late R.Sampangappa.

L.Viswanath,
Aged- 45 years,
S/o Lakshminarasimha Sastry.

S.Chandrasekharaiah,
Aged 45 years,
S/o late A.Siddappa. .

Smt.B.N. Srees
Aged 54 years,
W/o R.Viswanathan.

t et e

ICATIONS NUMBERS 391 TO 414 OF 1988

.. Applicants
(Contdo o)



15.

16.

17.

18.

19.

20.

21

22.

23.

24.

-2:

P.S.Sripatbyo
Aged 57 years,

S/o late P.ﬁrinivasa Rao.

M.R.Seetharam,
Aged 50 years,
S/o M.Rangaswamy.

M.V.Susheelea,
Aged 42 years,
W/o G.N.Krishnaswamy.

Smt. li.S.Sumithra,
Aged 47 years,
V/o A.S.Nagasharma.

Dasa Setty,
Aged 47 years,
S/o late Venkapa Setty.

Kumari N.Kasturi,
Aged 51 years,
D/o late S.Narasoji Rao.

Smt .Bhanumathi Ramasubbu,
Aged 40 years, ’
Wife of T.K.Ramasubbu,

Smt. ¥.Muddamma,
Aged 43 years,
/o Seetharamaiah.

Kumari Y.Vasantha,
Aged 43 years,
Daugher of Sri Y.S.Narasimhaiah

Smt.C.K.Shanthao
Aged 49 years,
['ife of M.N.Rama Rao.

Applicants 1 to 24 are working as
Senior Accountants in the office of t
Accountant General (A & E) Karnataka,
Bangalore-1)

.. Applicants.

he

(By Sri S.K.Srinivasan,Advocate)

V. .

The Accountant General,
(Accounts and Entitlements)

Kernataka, Bangalore-1.

The Comptroller and Auditor
General of India,

No.10, Bhadur Shah Zafar karg,
NEW DELHI-2. '

The Government of India,

by the Secretary,

Ministry of Finance,

(Department of Expenditure)

NEW DELHI-110' 001. .

. Respondents.

(By Sri K.Vasudeva Rao,Standing Counsel)




‘_airman made the following:

o T T O RDER
We have heard Sri S.K.Srinivasan, learned counsel

|
|

for _the . applicants and Sri M.Vasudeva Rao, learned
Additional Central Government Standing Counsel appear-

ing for the respondents,

|
! s

‘2. The facts and circumstances and the question

that arise for determination 1n these cases are similar

to those in NANJUNDASWAMY AND OTHERS v. ACCOUNTANT

GENERAL AND OTHERS [A.No.1%27 to 1332 of 1986 decided.

on 7/8-7-1987 since reported in 1987(3) SLJ (CAT)
531]. The distinction and difference if any sought
to be made by the respondents has also been rejected
by us in THE ACCOUNTANT GENERAL - AND OTHERS v.

SHMT.VASANTHA AND OTHERS (R.A.No.29 to 45 of 1988 ‘dated

o

25th March,1988)

3. For the self same reasons stated in Nanjunda-

|
swamﬁ's and Smt. Vasantha's cases, the claim of the

presént applicants for revision of their pay scales
I .

with effect from 1-1-1986 instead of 1-4-1987 as sanc-

tioned by Government merits consideration and, there-

we uphold the same on the principle de similibus

est judicium in like cases the order is the same.

4. In the 'light of the foregoing, we make the

wing orders:

(1) We declare that the applicants are
o entitled to the benefits of revision
| of pay scales &as sanctioned by Govern-
‘ ment of India 1in their order dated
\ 12-6-1987 with effect from 1-1-1986.

h

/pl qtions"havlng come’ “up for> hear ng;

Y.

s e R
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(2) We direct the respondents to fix the
pdy of the applicents in the said revi-
sed pay scale in accordance with the
instructions contained in the aforesaid
order dated 12-6-1987 of the Government
of India, with effect from 1-1-1986
and extend to them &ll consequential
benefits from that date expeditiously
and in a&any c¢ase not later than three
-months from the date of receipt of
this order.

5. Applications are allowed in the above terms. But,
in the circumstances of the cases, we direct the par-

ties to bear their own costs. "
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'f REGISTERED

- - CENTRAL ADNINISTRATIVE TRIBUNAL

‘BANGALORE BENCH
R E KR K xR

J _
Commercial Complsx (BDA)

Indirapagar
Bangalore - 560 038

B

1

l :

!{ pated 1 9 AUG1988 -

IA I1 IN _RPPLIC?TIDN NOS 391 to 414, 436 to 456, =/
' | 526 to 546, 548 to 566 & 559;57 591/88( F)

Ww.P, NO.
Applicant(s) ﬂ Respondent(s) ‘
; Shri EfV; Gopinatha Rao & Ors . . V/s The AG (A&E), Karnataka, angalore &,2 Ors
| To : ‘[ : : .
1. Or m,S. NagarajL 4, The Secratary
Advocate - | ' o ‘Ministry of Financs
35 (Above Hotel Swagath) ' (Department of Expenditurs)
Ist Main, Gendhinagar ‘ ~ New Delhi - 110 001 - :
Bangalors - 560 009 L : '
: | v _ S. Shri M.S, Padmarajaish
2, The Accountant Gensral B - Central Govt. Stng Counssl
(Rccounts & Enhitlaments)' High Court Building
Karnataka ‘ ABangalo:e - 560 001

Bangalore = 560 001

3. The Comptrollaé & Auditor
: Genaral of India
No. 10, Bahadur Shah Zafar Marg

New Dalhi - 110 002

|
|

|

SENDING COPIES OF ORDER PASSED BY THE BENCH

Please [find enclosed herewith the copy of ORDER/STAX/INXERINXERBERX
" 1-5-88

passed by this Tﬂibunal in the above said application(s) on

¢!> {Pw&ﬁ~/1///n 1 o  '} -
Aol MWM:%?

(JUDICIAL)



€.V, Gopinatha Reo & Ors v/s

| .
Dr M.5. Nagaraja

The AG (AiE), Karnataka, B'lore & 2 Ors

n.S. Pédmatajaiah

Date O,ffit;e Nofes

1,8.1988

/and

Orders of Tribunal

A No,391 to 414/88(F) C/w
436 to 456/u8(F)
526 to 546/88(F)
548 to 566/88(F)
563 to 591/88(F)

Orders on IA No,II - -application for

extension of time: In ell these cases

the Respondents have sought for exten=-
sion of time by another 45 days sither

- to qbtain an orderof stay from the
Supreme Court or to comply with the
orders of this Tribunal. IA NG.II ie
opposed by the applicant.

In IA No,II the Respondents have
sexght stated that they have taken
effective steps to challenge the orders
before the Supreme Court/until the
matters are taken up and decided by the
Supreme Court it is necassary for this
 Tribunal to extend the time at least by
another 45 days. Shri M.S.Padmarajaiah,
learned senior standing counsel appearing
for the Respondents urges for the exten-
sion of time sought in thesé applications.
Dr.Mm,S.Nagara-ja, lsarned counsel for the
applicants opposes the application for

extansion -of time,.

when the Respondents say that ‘they
have taken sll the necessary effective
steps for approaching the Supramé Court,
it is only proper that we should grant a
reasonabla time to enable them either to
obtain an ordsr of stay from ths Suprem_e
Court or to comply with the orders of
thie Tribunal., We consider it propsr to
grant time by another 45 days from thie
day.

In the light of our asbove discussion
we allow IA No,II and extend, time in all
these cases till 15.9,1988,

L. e
S;C&)'

VICE CHAIRMAN MEMBER (A)
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i ) w :-'.‘3“. B . ’ 0
' ‘ * CENTRAL ADMINISTRATIVE ~ TRIBUNAL
BANGALORE .BENCH -
LR IR SR IR LR ™
ACommerc:Lal Complex (BDA)’
Indirapagar
- Bangalore - 560 038
Dated 3 16 D _
CONTERPT - T o EC1988
PETITION (tIVIL)APPLIClﬂTIDN NO§ 75 to 182
IN A.Nos. 391 to 414, 436 to 455, 526 to 546 m tom‘sw"s—séVaa(r)
w. pQ Nj. ] /
Applicant(s) | - ReSpondent(s)
Shri E.V, Gopinathé Rao & Ors i V/s The Accountant General" (&&E), Karnataka;
. , : - ' Bangalore & 2 Ors’ ' '
] To .
' e ‘ 4. The Secretary
1. Or Mm,S. Nsgaraja )
e ‘IdVZO&t‘ aered | Ministry of Finarice
'35 .(Above ‘Hotel Swagath) (Department of Expenditure)
. -1st Main, Gendhinagar - ‘ - New Delhi - 110 001
. Ba - .S60| 009 : . .
' ngalore( S : S. Shri M,S. Padmarajaiah
2. The Accountent Gensral - :  Central Govt. Stng Counsel -
‘ (Accounts & Entitlements) : 'High Court Building
‘ Karnateka | Bangelore - 560 001
' Bangalore = 560 001 '
3. 'Tﬁe Comptroller| & Auditor
" Generel of Indis )
! - No. 10, Bshadur| Shah Zafar Marg
New Delhi - 110] 002
Subjgct s |SENDING COPIES OF ORDER F’ASSED BY ‘THE BENCH
' Please find enclosed hereuwith the copy of ORDER/SIﬁX/imew(&RBSRX
p"assedv by this Tribunal in the above Saldlgﬁ{glig&!i&r}(s on .29-11=-88
: SECTION. OFFICER -
i _ OBEARK IAGK KRG X
: Encl ¢ As above | (3uDICIAL)




- \ In the Central Administrative [ ge-3
- Tx"ibuna.l Bangalore Bench, "
: J Bangalore

7

£ ' o Contempt Petn.75 to 182/88.
' V., Gopinatha Rao & olrs V/e: The AG (AiE), Karnateka, Bangelore & 2 Ors

/ Order Sheet (confd)

Or Mm,S. Negarsja M.S. Padmarajaiah

| _
Date . Pffrlce. Notes o Orders of Tribunal

KSP/LHAR ¢ 29.11,88 OYHor
) N/‘.

Petitieners by Or.Mm.S.Nagarsja.
Respondente by Shri MeSe
Padmarejaiah.

ODr.Nagaraja reports that the
orders sade in favour or the petitienere
heve been implemented by making peyments
that are lépgitimately due to them,

A / A In thie view, these petitions

no longer survive fer consideration,
We, therefare, drep these

[é(‘@lﬂ " contempt ef court proceedings as having
, beceae infructusus. But in the
cTIpN OFFICER ~ -
L0y < o . ' circumstances eof ths casey we direct
/ ORDIMTNAL BEKCH &,
& DAGHALORE _ 4 . o
| , Sdl- s4l- T
(' . : (K5 PuTTasuAMY ) S (L H.a.REGD)]] .
. _ VICE CHAIRMAN nEMBER(A) 275

}. - 29.11,88 | 29.11.88

| | .




*

REGISTERED
l

, - . CENTRAL ADMINISTRATIVE TRIBUNAL
S o' . BANGALORE BENCH -
‘ | e LR R

S |
| Commercial Complex (BDA)
j . , : Indiranagar
, Bangalore - 560 038

S pated + 9 AUG 1988 -

IA 11 IN APPLICATION NOS 391 to 414, 436 to 456, ./
| : 526 to 546, 548 to 566 & 569 ff’ 591/88(F)

W, P, NO,
|

Applicant(s) ) : Respondent (s)
Shri E,V. Gopinathalﬂao & Ofs . V/s The AG (A&E), Karnataka, Géngalors & 2 Ors
To : o : :
1. Or M.S. NagarajL 4, The Secrstary

Advocate - ' : Ministry of Finance

35 (Above HotelSwagath) (Cspartment of Expanditure)

Ist Main, Gandhinagar - New Delhi -~ 110 001 -

Bangalors - 560/ 009 :
S, Shri M,S, Padmarajaish

Central Govt. Stng Counssl .
High Court Building
.Bangdlore - 560 001

2, The Accountant Genaral
(Accounts & Entitlamente)
Karnataka |
Bangalore - 560 001

3. The Comptrollsr’& Ayditor
Genaral of India
No, 10, Bahadur Sheh Zafar Marg
New Delhi - 110 002

|
|

Subject ' s SENDING CD?IES OF ORDER PASSED BY THE BENCH .-

Please find enclosed herewith the copy of oaoza/mx/;nmmxmsmx

passed by this Trlbunal in the above said application(s) on 1-8-88

e fﬁmf;m%ﬁ%:i%

(JUDICIAL)

-Encl :‘ﬁs above | o : vd?CL;. .

|



£.¥. Gopinatha Reo & Ors

Dr M.,S. Nsgeraja

V/a

The AG (A%E), Ksrnataka, B'lore & 2 Ors

M.S. Padmarajaiash

Date |

Office Notes

1.8.1988

/And

Orders of Tribunal
A No,391 to 414/88(F) C/u
436 to 456/48(F)
526 to 546/88(F)
548 to 566/88(F)
563 to 591/88(F)

Orders on IA No. Il - application for
extension of time: In all these cases

the Respondents have sought for exten-
sion of time by another 45 days either
" to qbtain an orderof stay from the
Supreme Court or to comply with the
orders of this Tribunale IA N6.II is
opposed by the applicant.

In IA No,Il the Respondents have
suxght stated that they have taken
effective steps to challenge the orders
before the Supreme Court/until the
matters are taken up end decided by the
Supreme Court it is necaessary for this
Tribunal to extend the time at least by
another 45 days. Shri M.S.Psdmarajaish,
learned senior standing counsel appearing
for the Respondents urges for the exten-
sion of time sought in these epplications,.
Dr.M,S.Nagara-ja, learnsd counsel for the
applicants opposes the application for

extension of time,

when the Respondents say that they
have taken sll the necessary effective
steps for approaching the Supreme Court,
it is only proper that we should grant s
reasonable time to enable them either to
obtain an ordsr of stay from the Supremg
Court or to comply with the orders of
this Tribunal, We consider it propsr te
grent time by another 45 days from thie
day.

In the light of our sbove diecustion
we allew 1A No,l1I and extend time in all
these cases till 15.9.1988,

l' ~ b

Sc\" S(”’_‘ ¢ ’

VICE CHAIRMAN MEMBER (R)
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|
CENTRAL ADMINISTRATIVE * TRIBWNAL
BANGALORE -BENCH -
* K K K %X K #*

.Commerc1al Complex (BDﬁ)'
Indiranagar -
Bangalore - 560 038

‘ | . : . Dated 3 1 6 |
CONTERPT | o DE C1983'
PETITION (txvn)ApmeATmN NOS _75 to 182
IN A.Nus. 391 to 414, 436 to 456, 526 to 546, 548 tomT_Sé: 1/ae(r)
_ © WP, ND. - : -/
Applicant(s) } . : Resgondent‘s) :
Shri E.V, Gopinatha Rao & Ors Ii: V/s The Accountant General (A&ﬁ), Karnataka,’
S : ' Bangalore & 2 Ors’ :
To o : 'l o 4 3 .
' aapeds ' | 4. The Secretary
e 'l::v:;gi.ldagaraja " Ministry of Finarice .
35 (Above Hotel Swagath) (Department of Expenditure)
-Ist Main, Bandhinagar ‘ . New Delhi - 110 001

- Bangalore - 560 009 5. Shri M.S. Pédmarajaiah

2. The Accountent Eensral : ~ Central Govt., Stng Counsel -

(Accounts & Ent'itloments) . High Court Building

-Karnataka ‘ Bangalore - 560 001
Bangelore = 5601001 : i

. 3. The Comptroller' & Auditor
" Gensrel of India
- No. 10, Baha(:lmI Shah Zafar Marg
New Delhi = 1106i 002 ’

|
}
I

Subject : {SENDING COPIES OF GRDER PASSED BY THE BENCH

Please f‘lnd enclosed herewith the copy of‘ DRDER/SR&X/!NYER!WERESR*
passed by this Trlbuqal in the above saldzgpﬁ&igéffég(s on .29-11-88

| ' ) SECTION.  OFFICER -
o T OYDBERNRX G KF R X
Encl ¢ As above : ‘ (Jupic1AL)



. €.V, Gopinatha Rao & Ors

Dr M,S. Negaraja

'In the Central Administrative [,5e-3
'I‘ribunal Bangalore Bench, '

_ Bangalore

_ Contempt Petn.75 to 182/88
V/e. The AG (ALE), Karnataka, Bangelore & 2 Ors

" Order Sheet (contd)

M.S. Padmarajaieh

Date

Office Notes

Orders of Tribunal

e - = amina o
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CTIOR OFFICER
CERTRAL ADINMUSTRATIVE TRIBUNAL
ADDIIGNAL BERCH
DAGALORE

KSP/LHAR § 29.11,88 O Ydar
_J. Ordon

Petitieners by Or.M.S.Kagarsjs.

Respondents by Shri Mi5e
Padmarejaiah.

. Dr.Nagaraja reporte that the

K orders made in favour or the pstitienere
heve been implementsd by making peyments
that are ldgitimately due te thes,

In this visw, these petitions
no longer survive for consideration.

We, theretare, drsp these
" ecentempt eof ceurt proceedings ae heving
peceae infructucus. But in the
K circumstances ef ths casey we diresct
|  the parties te bear their sun cests,

‘.

sal- sS4l T
(K.S.PUTTASWAMY )| © ({.H.a.REGD) ] .

VICE CHAIRMAN MEMBER(A) 7=
29. 110 88 ‘29, 11038




